
ITEM NO.14               COURT NO.1               SECTION XIV

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s).10331-10332/2023

(Arising out of impugned final judgment and order dated  13-01-2023
in LPA No. 37/2021 13-01-2023 in LPA No. 43/2021 passed by the High
Court Of Delhi At New Delhi)

TATA STEEL LTD.                                    Petitioner(s)

                                VERSUS

VENUS RECRUITER PRIVATE LIMITED & ORS.             Respondent(s)

(FOR ADMISSION and I.R. ) 

Date : 07-07-2023 These petitions were called on for hearing today.

CORAM :  HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA

For Petitioner(s)  Dr. Abhishek Manu Singhvi, Sr. Adv.
                   Mr. Aman Sharma, Adv.
                   Mr. Ramji Srinivasan, Adv.
                   Mr. Vijayendra Pratap Singh, Adv.
                   Ms. Anindita Roy Chowdhury, Adv.
                   Ms. Liz Mathew, AOR
                   Ms. Simran Bhat, Adv.
                   Mr. Saurabh Batra, Adv.
                   Ms. Mallika Agarwal, Adv.                   
                   
For Respondent(s)  Mr. Tushar Mehta, Solicitor General
                   Mr. Kanu Agarwal, Adv.
                   Mr. Sourav Ray, Adv.
                   Mr. Padmesh Mishra, Adv.
                   Mr. Arvind Kumar Sharma, AOR                   

UPON hearing the counsel the Court made the following
                              O R D E R

1 In view of the question of law which has been urged in the appeal, issue notice
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returnable in four weeks.

2 Dasti service, in addition, is permitted.

3 However, there shall be no interim relief in these proceedings.

  (GULSHAN KUMAR ARORA)                     (SAROJ KUMARI GAUR)
  AR-CUM-PS ASSISTANT REGISTRAR


